
 Appropriation  Rs) 0...  2  Bill’  49
 Consolidated  Fund  of  India  for-the  services

 of  the.  financial.  year  1973-74,  for  the  pur-
 poses  of  Railways.

 MR.  DEPUTY-SPEAKER  :  The  ques
 tion  is  ;

 “That  408४८  be  granted  to  introduce  a
 Bili  to  authorise  payment  and  appropria-
 tion  of  certain  further  sums  from  and
 out  of  the  Consolidated  Fund  of  India
 for  the  services  of  the  financial  year.
 (1973-74  for  the  purposes  of  Railways.”

 The  motion  was  adopted.

 SHRI  MOHD.  SHAFI  QURESHI  :  I
 introducet  the  Bill.

 I  beg  to  movet  :

 “That  the  Bill  to  authorise  payment
 and
 sums  from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of  the
 financial  year  ‘1973-74  for  the  purposes
 of  Railways,  be  taken  into  considera-
 tion.”

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is:

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  the  financial
 year  ‘1973-74  for  the  purposes  of  Rail-
 ways,  be  taken  into  consideration.”

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER  :  We  take  up

 clause-by-clause  consideration,  and  I  shall
 put  the  motion  to  the  vote.

 The  question  is  :

 “That  Clauses  2  and  3,  the  Sche-
 dule,  Clause  1,  the  Enacting  Formula
 and  the  Titie  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 MARCH  (28,3974

 appropriation  of  certain  further

 the  Enacting  Formula  and.  the  Tile  were...
 added  tothe.  Bill  a

 SHRI  MODH,.  SHAFI  QURESHI
 beg  to  move

 “That  the  Bill  be  passed.

 MR.  DEPUTY-SPEAKER  +  The  ques-
 tion  is  :

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 44.8  hrs.

 APPROPRIATION  (RAILWAYS)  NO.  3
 BILL*,  4974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  :  I  beg  to
 move  for  leave  to  introduce  a  Bill  to  pro-
 vide  for  the  authorisation  of  appropriation
 of  moneys  out  of  the  Consolidated  Fund
 of  India  to  meet  the  amounts  spent  on
 certain  services  for  the  purposes  of  Rail-
 ways  during  the  financial  year  ended  on
 the  3lst  day  of  March,  2972.  in  excess  of
 the  amounts  granted  for  those  services  and
 for  that  year.

 MR.  DEPUTY-SPEAKER  :  The  ques-  -
 tion  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  authorisation  of
 appropriation  of  moneys  out  of  the  Con-
 solidated  Fund  of  India  to  meet  the
 amounts  spent  on  certain  services  for  the
 purposes  of  Railways  during  the  financial
 year  ended  on  the  3ist  day  of  March,
 ‘1972,  in  excess  of  the  amounts  granted
 for  those  services  and  for  that  year.”

 The  motion  was  adopted.
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 SHRI  MOHD.  SHAFI  QURESHI:  I
 introduce?  the  Bijl.

 L  beg  to  movet  :

 “That  the  Bill  io  provide  for  the
 uuthorisution  of  appropriation  of  moneys
 out  of  the  Consolidated  Fund  of  India
 to  meet  the  amounts  spent  on  certain
 services  for  the  purposes  of  Railways
 during  tbe  financial  year  ended  on  the
 3ist  day  of  March,  1972.  in  excess  of
 the  amounts  granted  for  those  services
 and  for  that  year,  be  taken  into  consi-
 deration.”

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  ;

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of  moneys
 out  of  the  Consolidated  Fund  of  India
 to  meet  the  amounts  spent  on  certain
 services  fur  the  purposes  of  Railways
 during  the  financial  year  ended  on  the
 3ist  day  of  March.  1972,  in  excess  of
 the  amounts  granted  fo:  those  services
 and  for  that  year,  be  taken  into  consi-
 deration

 The  mation  was  adapted.

 MR.  Dk  PUTY-SPEAKER  :  We  take  up
 clause-bv-clause  consideration,  and  |  shall
 put  the  motion  to  the  vote.

 The  question  is  :

 “Clauses  2  and  3,  the  Sehedule,
 Clause  J.  the  Enacting  Formula  and  the
 ‘Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  and  3,  the  Schedule,  Clause  4,
 the  Enacting  Formula  and  the  Title  were
 added  to  the  Bill.

 SHRI  MOHD.  SHAFI  QURESHI  :  I
 move  :

 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 44.20  brs.

 SUPPLEMENTARY  DEMANDS  *
 GRANTS  (GENFRAL),  1973-74

 FOR

 MR.  DEPUTY-SPEAKER  :  The  House
 will  now  take  up  the  supplementary  De-
 mands  for  Grants.

 DLMAND  NO.  6.  Payments  to  Indian
 Council  of  Agricultu-
 ral  Research.

 MR
 moved.

 DFPUTY-SPEAKER:  Motion

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  .000  on  Revenue  Account
 be  grunted  to  the  President  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  years  ending  the
 3st  day  of  March,  974  in  respect  of
 ‘Payments  to  Indian  Council  of  Agricul-
 tural  Reseasch’.”

 DIMAND  NO  9.—Depaitment  of  Co-
 operation

 MR.
 moved:

 DEPUTY-SPEAKER  :  Motion

 “That  «a  Supplementary  sum  not  ex-
 ceeding  Rs.  3.10.22  000  on  Reverue  Ac-
 count  be  granted  to  the  Presideat  to  de-
 fray  the  charge  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3191  day  of  March,  ‘1974,  in  res- oo
 pect  of  ‘Department  of  Co-operation’.

 t  Introduced/Moved  with  the  recom  mendation  of  the  President.
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